
-
I 

. I 
• I , 
. ... ' .. , 

I 

-

Open Court 

'ENTRAL CE~I N.~ sTRATI vf TRIBUNAL 
A HABAO 8 NCH 

ALLAHABAD 

Original Application No. 1119 of 1959 

Dated: Thi s the 06th day of August, 2004 

HON'OLE MRS. MEERA CHH188ER, M~Pl~ERlJ) 

Nagendra Pal, s on of Sri Jas hrath Singh, 
Resident of village Neuli, Post Pilkhana, 
District- farrukhabad. 

• ••• Applicant. 

By Advocate : ~hri Sudema Ram, Shri Anand Kumar, 
Shri Ana rd Kumar. 

Ver s us 

1. Union of Indi a through General Manager, 
Northern Railway, Ba roda House, New Delhi. 

2 . Oi vi si onel Rei lway Manager, Northern Rai 1 way, 
All ahabad. 

3. Permanent Way lnspector/~ection Engineer, 
Northern Railway, Mainpuri. 

• ••• Hespondan t s . 

By Advocate: Shri Pras hant Mathur 

0 R D E. R -- .... --
By Hon'ble Mrs. Meara Chhibber, JM 

By this L. A • applic.ot ha s sought the 

following relief( s ):-

' 

(1) The Tribunal ma y kindly be pleased to 

direct the respondents to grant temporary 

status and register the n ana of the appli- 1 

cant in casual l abour live register, if not 

rogi sterad. 

(ii) The Tribunal may kindly be pleased ~ 

direct the rer-pndents to re-engage the 
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applicant as casual labour with temporary 

status any - where in Allahabad Division and 

absorb and regul arise him a gainst Group 'D' 

Post under the relevant rules as well as on 

the ba s i s of the direction given by the 

Apex Court in Indra Pal Yadav and Basant 

La l' s cas es. 

(iii) Any other suitable writ, order or direction 

which this Tribunal may deem fit ard proper 

in vi ew or the f adts and circumstances of the 

case am ay a lso b e issued. 

(iv) Costs of the application may be awarded in 

favour of the applicant. " 

2. Af tar filing of th e U. A. a wlicant has fil ed 

an amendment applic ation stating therein that a pplicant's 

name h as a lready be e n register ed at page no. 19 of Regis-

ter No.3 of Pormanent Way Inspector, Manpuri. All the 

formalitie s were a lready completedfor canpliance of th e 

the instru c tions of the DAM/Allahabad d ated 22.9.1998. " 

3. 
~~ 

He h as , thu a, prayed th at the only reli ef 

he wants /\that his case should be c on9idered as and when 

his turn· com es as pe r the Casu a l Labour live Register. 

Even th ough this G.A. wa s fil ed as back as in 1999 but 

the amendm ent application has been filed by th e applicant 

only in th e year 2004. n t this stage it would not be 

proper to reopen th e cas e and to start the proceeding 

afresh but in vi ew of the fact that applicant~ 

restricted hi s praye r only to the effect ths t as and when 

his turn come sJ h e may be considered_, thi s O. A. is being 

disposed of by giving direction to the r esponmnts th a t 

in cas e hi s name i s r e gi s ter edat page 19 of Regi s t e r no.3 

of Permanent Uay Inspector, Ma npuri as claimed by the 
~().. 

applicant end that"valid regi ste r in a ccordance with the 

v arious instructclons)'±.h e.n Lthey shall consider to 
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reengage th e ap plicant a s and ~hen the v acancy arises 

as per his turn. In case th e regi ster as mellti oned 

by the applicant in th e amendment application is nc·t 

~ ... in accordance ~i th the instructions and rules 

of the railways , they s hall pass an order to that 

effect under in t im a tion to the applicant. This s he ll 

be done within a per iod of 4 months from the date of 

receipt of a copy of this order. 

4 . Th e O. A. is acco rdingly disposed of 

with no order as to c osts . 

• I' 
Member~J) 

Brijesh/-
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